IN THE CENTRAL ADMINISTRATIVE.TRIBUNAL;'JAIPUR”BENCH, JAIPUR.

- OA 343/94| with MA ~368/9_4

DATE OF ORDER:3o|afzerol|’

1.Mehphooll Singh son of Shrl Mangal Slngh aged about 40 yearsf

resident of 24, Vlllage Naharpura Post . Rajgarh Dlstrlct

 Ajmer. Presently posted as Fitter Grade II Ticket No.

. 45810/10, Loco Workshop, Western Rallway, Ajmer.

- 2. Radhey Shyam son of Shri Mool Chand aged about SOggears

- resident of Gehloto Ki Doongari, Snrya Nagar, Ajmer.

Presently’ posted as Fitter Grade II, Ticket No.
- -5 N - . .

" Loco Workshopr Western Railway, Ajmer.
3. Mangilai son of Shri Puran Singh - aged- aoout_

Loco Workshop, Western Railway, Ajmer.

4. Ummed Singh son: of Shri;'Birbal aged about

pregently posted as Fitter Grade II, Ticket No.

Lock Workshop, Western Railway, Ajmer.

- VERSUS

presently posted as Fitter . Grade II, Ticket No.

46620/10,

45 -years
45240/10,

45. years
45403/10,

...,Applicants

1. Union of India through General manager,: Western.Raiiway,

Churchgate, Mumbal.

2. Chief Works Manager, Loco .Workshop, Western Railway, Ajmer.

3. Shri Mahendra Kumar, T. No. 45615. = ~
4. Shyi vinod Kumar, T.-No. 39184. ’
5. 'Shri'Jagdish Prasad; T. No. 45032.

6. Shri Yatish Kumar, T.No. 44891.°

7. Shri.Pawan Kumar; T.No. 44945,
8. shri Rajendra Kumar, T. No. 44880.
9. Shri Jamuna Prasad,.T No. 47053.

"~ "10. Shri Ram Naraln, T.No. 44878.

11. shri Mahesh Babu Mlshra, T, No. 57356.

- 12. shri Pratap ‘singh, T.. No.,40381. .

13. ‘shri Radhey - Shyam, T. No. 40174.

" 14. Shri Mahesh Kumar, T. No. 41324,

-t

1Manager, Loco Workshop, Western Rallway, Ajmer.

L= ’

'Respondents no. 3 to 14 are worklng c/o Chief Works>

....Bespondents
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.P. Mathur, Proxy counsel for
.N. Mathur, Counsel for the applicant. .-

.8. Hassan, Counsel for the respondents..

D

Hon'ble Mr. S.K. Agarwal, Member (Judicial)

Hon'bl

0]

Mr. A.P. Nagrath, Member (Administrative)

ORDER

~

PER HON'BLE MR. A.P. NAGRATH, MEMBER (ADMINISTRATIVE)

Annexure A-1 and claim that they, are senior to private

respondents no. 3 to 14. They seek direction to the respondents

to set aside the seniority list at-Annexure A-1 and .to grant

them

seniority as Fitter Grade TIIX and/’Grade I1 above the

private respondents.

2.

seniorityilist dated 13.4.94 which ié'for Grade II, scale Bs..

We find that the »appiicants have challenged the

1200-1800. Respondents in. their reply . have stated that this

‘seniority list is based on and from amongst~/thése> in the

. senniority - list of Grade III scale k. 950-1500, which was

‘finally issued on 13.2.1990. Respondents have opposed this

. application on the ground of 1limitation apart from merits.

Their| contention: is that the seniority of applicants vis-a-vis

the private'.resPondents had been finalised in 1990 and the

applicants never challenged.that position.'They submit that the

_pfesent‘applicantion is hit by limitaﬁion and deserves to be

rejected on that ground.
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The applicants have also filed MA no._368/94, wherein
have made a prayer for condonation of delay. From.ﬁheir
en averments, we find that the only ground taken by the

cants is that they aré:faWare ofiT, law as they are not

e 3/-

The ‘applicénts have challenged the éeniority list of
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